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CENTRAL ADMINISTRATIVE TRIBUNAL
’ ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326, 327, 328, 329, 331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 0f 2013

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.

[

[\

OA 29/2013

C.H. Mohammcd Ydsm '
S/o Kidavu Koya, — «+
Chamayath House, Ki

Is land

Union Territory of I.,akshéij tep -682 558

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshddweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

(OS]

Versus

Union Territory of L.akshadweep rep.r'esented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The ChdllpCl son
Village (Dweep) Panchayath

,Klltan Island, Union Iemtory ofl,akshadweep 682 558



ﬁﬁ?};&; *4’?45.5&{{&:.; M .

4. The Executive Officer -
3 Vlllage (Dweep) Panchayath

m’\
"'- “—

’,Klltah‘-lsland Union Temtory of .akshadweep-682 558 | .
':Govemment Senior Secondary School
Kiltan Island ' e
. Umon Felrltoxy of Lakshadweep-682 558. Respondents.

(By Adv.Qcate: a (Mr.S.Radhakrlshnan (Rl,2 & 95)
‘ (Mr.R.Ramdas (R3)

2. OA 672013

. Seedikoya.M.
S/o Abbosala Koya _
Malayattlyoda Kiltan [sland
Umon 1 emtory of Lakshadweep-682 558.

Malsha 'l .

S/o Kldavu Komalam

1 henakkal House, Kiltan Island

Umon T emtory of Lakshadweep 682 558.

(RS

3. . Abdul la A P.
S/o Khalld
_ Allmdpma Kiltan Island
Umon ]emtoxy of Lakshadweep-682 558.

4.
‘ :;la [llam, Kiltan Island
:‘_’iy of Lakshadweep-682 558.
5. Sayed . Muhammed Koya C.H.

Sio Muthukoya _
Chamayalh House, Kiltan Island
Umon TemtOIy of L akshadweep 682 558.

6. Rafeek Khan H M.

S/o Abdul Rehman

Aliyar Hous¢, Kiltan Island . |

| emtoxy of L akshadweep 682 558. - Applicants

“ 'babu Sreedharan)

Versus



o

' '1mstrator Kavarathl I[sland-682 .555

: tmof Panchayath
AU on. Terrltory of Lakshadweep
Kavalathl Island 682 555

3. The Chaupel son
Vlllage (Dweep) Panchayath
Klltan slancl Union Territory ofLakshadweep 682 558

4, The Lxecutlve Officer
Village (Dweep) Panchayath
Kiltan Island : _
U_mqn 'I,ex_x 1,t_oxyvof Lakshadweep-682 558 - Respondents

| (By Adi}oééte': (Mr.S,Radhakrishnan (R1,2 & 4)

3. OA 87/2013

I Abdul Salam P.P., age 43
S/o Saldmuhammed _
P uthlyapula Klltan Island
| Lakshadweep

';“Khan age 33
N '1d uhammed
louse, Kiltan Island _ :
o Applicants
(By A MrPratap Abraham Varghese)

Versus

. The A:di:nihi”str.ator
Union Territory of Lakshadweep
Kavarathj -682 555

4. 1 he Chalrperson Village (Dweep) Panchayath
K]ltan Island Lakshadweep-682 558 Respondents



‘"?"ﬂ'f'*"?”?fﬁfgf%“ EE T N Ve __-.___._._..__Au_.. . . e o e
. 4 .

‘;‘,-MI S.Radhakrishnan (R1,2. & 3)
a (_M1 R. Ramdas - R4)

4. 'OA 113/2013

I

L MuthukoyaTP
Sto Kidave Hay
Thnuvathapuna Kiltan, Lakshadweep.

2. %allh P .
S/o Iblahlm ‘Haji
Pandara letan Lakshadweep.

3. YacoobPK
S/o Subair.A.
Punndkkad Kiltan, Lakshadweep

4. 7 11 Mohammed
S/o /\ttaka Allyar Kiltan, Lakshadweep

5. Kunhlkoya AP
- Slo. Sayed Muhammed P.K.
A-rak-kailapura Kiltan, Lakshadweep.

e T.P.
iltany Lakshadweep
7. V\
S/o Shalk K K Palllyachetta Klltan Lakshadweep
8 Sathar CH.
S/6' Mohammed P.
(,hadlnpura‘ : Iﬁlltan Lakshadweep.
9.
10.

Applicants
(By Ad»ocate: ."Ms Dalsy I Dame])

Versus




’ lhe Administrator
Umon Territory of Lakshadweep
Kavaxathx 682 555

T hc (,halrperson
Vlllage (Dweep) Panchayath
Kllta_n 682 558

[\

3. ”I he Employmem Officer
Kavarathl Lakshadweep 682 555

4. D,jrvector of Panchayath
Department of Panchayath
«Kavarathi — 682 555

5. The Executive Officer :
Village (Dweep) Panchayat, Kiltan — 682 558

6. liomc,ulluxal Assistant |
Vlllage (Dweep) Panchayat Kiltan-682 558. Respondents

l. A%ad lla K. C
S/o Yousuff
Kdnmchetta Kiltan Island
'UI ofI akshdadwcep 682 558

2. Kunh1 M
Sho, Ambukoy& : :
\ ,Kiltan Island i
dweep-682 558

o

8 ;Mohammeid}
'<Q‘. alam; Kiltan Island
UI ofLakshqiadwcep 682 558

4, Sa]eem P. P
S/o Hdmsa

: Puthenpuxa Kiltan Island
¥ UT ofLakshdadweep 682 558

Kiltan Island
hdadweep-682 558




6.

Kunhl .K P

7. Abdul Kasnm P V.
© SloMuneer. .-
Pentamveh Kiltan Island -
Ulo{vaa'kshdadweep -682 558. Applicants

(By Advécale: Mr.Shabu Sreedharan)
Versus

L. Umon lemtmy of Lakshadweep represented by
he Admmnstratox Kavarathi Island-682 555

2. ’l he Dnector of Panchayath
Umon I"emtory of Lakshadweep
Kavaxath: Island 682 555

K_l" he __C;hjau_“person
Village (Dweep) Panchayath
Klltan [sland, Union Territory of Lakshadweep-682 558

(oS}

4. 'l'heul"'xccutive Officer
Vil lag_)c (Dwecp) Panchayath
Klltan Island Umon Teiritory of Lakshadweep 682 558

nvij onment Warden ,
r tof Environment and Forest *
,,'O ,\_ce Klltan Island h
Umon lemtory of Lakshadweep-682 558. Respondents

(By Advocate (Mr S.Radhakrishnan (R1,2,4 & 5)

6. OA 137/2013

I lalaludhecn K K.
S/o %halk Poovalap

Poovalap House Kiltan Island,
UT of 'akshadweep 682 558.

o




‘3.

(By Advocatel\/h

Kl]tan Island,
ep-682 558.

Ameela I A P

}'S/o Syed Mohammed

Ata_ka]apula House, Kiltan Island,
UT of Lakshadweep-682 558.
I’émail T

S/o Yusuf’

T holiyoda House, Kiltan Island

UT of Lakshadweep 682 558.

Syed Mohammed Koya K.P.

Slo Mohammed
Kanjipura Hou_se Kiltan Island,
U{T of Lak,shadweep-682 558.

.Kaslmkoya C

Slo Muthukoya
Ammipura House, Kiltan Island,

UT of Lakshadweep-682 558. o Applicants

Shabu Sreedharan)

Versus

] 1 he D_wectox of Panchayath

Umon lterl 1t01y of Lakshadweep

J] he A531stant Engmeex
Llectncal Sub Division
I\lllan Island ' '

Umon '16111101)/ of L akshadweep -682 558. Respondents



(By Advo,cate 'Mr-._; ._Radhakrlshnan (Rl 2,4&5)

7. OA181/2()13

I Sadakathulla A age 38 .
S/o-Kunhi Ahammed
° Ajnad House, Klltan [sland
I akshadweep

2. Nalarulla P T age 26
S0 Kunhl :
Palllthlthlyoda House Kiltan Island
L akshadweep

(By Ad‘vocate: .Ms.Daﬁisy [. Daniel)
Versus

. "lhe _Ad’ministrator

"~ Union Territory of Lakshadweep

Kavai‘athi~682'555.

2. T he Chanpelson
'Vl;llag,e“(Dweep) Panchayath

partme ,olfPanchayath
Kavax ath] 682 558

(By Advocate Mx S Radhakmhnan (R1& 3)

8. OANO 212/2013

P.P. Ilavvabl W/o Abdul Salam
L abOUICI Agncultuxal Department,

¥

Aganl I-sland-f Res;dmg at Pallipuram House

Ui Versus i

. The Dil'e:ctoi‘ff;oi:f Agriculture
Union Territory of Lakshadweep
Kavaratti Isldnd — 682 555.

Applicants

Respondents

Applicant



.2. "lhe Adminislirato.r
Umon Temtory of Lakshadweep
Kavarattl Island - 682 555

| (By Advocatc l\/lr S Radhakrlshnan)

|' ], :
{ Kuuyatlnyoda I-Iouse
Kiltan Island.
2. ".C.P.Firoz

Chemmanam Palli House
Kalpeni Island.

3. <K.P. Cneniyakoya
: Karuppathapura House,
K_a:l_peni" I;é’lan'd.

affel
Pakklpura I-10use
Kalpcm Island

S. Ilabsa A
Allkome House
Klltan Island

6. /\ P Naseema _
Aynapma",_l-l()use

Administration of the Union Territory

ofLakshadweep, Kavarathi — 682 555.
2. The’ Dnector (Selv1ces)

o /\dmmlstxatlon of the Union Territory -

ofLal<sl1adweep (Secretariat),

Kavalaul : 682 555.

Environment of Forests
v-of Lakshadweep,

Respondents

Applicants

Respondents



s
10

(By Advocate M1 S, Radhaknshnan)

10. () A \Jo 268/2013

aye_d Mohammed
use, Agatti Island
Umon‘-‘?fFerl Itory, Lakshadweep.

2. B M Mansoor 4
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agjau Island, Union Territory
‘Lakshadweep. ~ Applicants

(By Ad,,.vo_'ca.te;'Mr. Grashious Kuriakose)

Versus

]. | ]hc Adlmnlstrator :
Temtoxy of Lakshadweep,
Kavarathl 682 555.

2. The DuectOI of Panchayath
Departmcm of Panchayath
Kavaxam - 682 555

rec &Employment)
Kavalalhl 682:555

S. °Spemal Officer
Vlllage (Dweep Panchayat Agatti) — 682 558. Respondents -

(By /\dvocate Mr S Radhakrlshnan)

1. ()A 269/2013

Applicant




N

11

" Versus

. ":I"hé Chailpe'x'ééﬁ' _
Vlllage (Dweep) Panchayath
Kiltan-682 558

‘The Employment Officer
Kavarathi, Lakshadweep-682 555.

Dinéctdl of Pénéhayath
Departmem of Panchayath
Kavalathl 682 555

T he Executlve Officer
Vlllage (Dweep) Panchayath
_K;ltan -682 558

| Homcultuxal A351stant
Vl]lage (Dweep) Panchayat,
Klltan 682 558

\/1 age ,(Dweep) Panchayath, Kiltan-682 558

Respondents

Applicant



4. Ch

K Respondents

(By Advs hakrishnan — R1-3)
13.  OA
l %a‘ha P

So. Sayld V Ko

Vallomkadlyodu

Kiltan lsland_ Liakshadweep
2. Sayed Badqsh.‘a‘Muhideen S.V.

Shahar Ban Vilas House

Chetlal Applicants

" (By Advocate MI Grashlous Kuriakose, Sr. & Ms. Dalsy I Daniel)

Versus

| m~1mstralox

1.
,akshadweep, Kavarathi-682 555.
2. Dlreclm .

SCience & Teehnology
Chellat 682 556

3. Duecior ofPanchayalh ,
Rma’l' Development Department of Panchayalh

4.
Chellat 682 556
6. Jumor Sc1ent1ﬁc Officer

Chetlat 682 556.

7. /\ccounts OV ficer
etaria Respondents




1. A K Gajeed

.-Kalpcm Island

3. A’ "I Ahadabl
Athanam Thottam House
Kalpem I%land

4. P.P. Sulalkha ,
_Pulhlya Pandal am House
Kalpem Is]and

s, C P Noogehan
Chemmanam Palll House
Kalpem Island

6 A K Bcebl ;
Arakkalar House
Ka]pem Island

7. M. P Mohammed
' 'Mulllpuxa House

Applicants
of Lak.shadweép, Kavarathi — 682 555.
2. "Fhe’Dxxéctoxi(Selv1ces)
' Admmlstxatnon‘ofthe Umon Femtory
3.
Respondents

(By Advocate: Mr. 8, Radhakrishnan)

s .



15, OA 300/2013

I. "~ B.Koya, age 42,
S/0 Bammad, Bllutheth Houqe
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49

S/o0 Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
QAndrott Island.
5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House, -
Andrott Island.

8. K.P.Mohammed Yaseen, ‘age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

e

T.P.Shamsuddeen, age 30,
«S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
.S/o Kidave, Bithnatt House, Kavaratti Island.

I'l.  P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
~ Andrott Island.

12 AlJamal, age 48,
S/o Abdu lla Attalada, /\llyathala House,
Andrott Island.



13.

14.

15.

17.

18.

19.

20.

21.

22.

23.

24.

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island. '

C.Pookoya, age 42, |
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
*D/o Kidave, Kunnashada,
Andrott [sland.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott [sland.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

@

'K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

K;’C.:Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Andrott [sland.

P P Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott [sland.

?



- 25.
26.
27.
28.
29.

30.

32,

34,

'M.P.Khaleel, age 37,

S/o Ass
Andrott

P.P.Has

S/o Abdul Khader K Perumpally House,

Andrott

ainar, Matharapura House,
[sland.

san, age 41,

Island.

P.Mfl"ﬁajhnnissabi, age 39,
D/o Majeed, Puthiya Manzil,

Andrott

L.Pathu

[sland.

mmabi, age 37,

-D/o Yousaf T., Lavanakkal House,

Andrott

H.K.Hu
S/o Poo
Andrott

Island.

ssain, age 395,
kunhi, Halookakkada House;
Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,

Andrott

Island.

K.Mohammed Fasal, age 32,
S/0 Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,

S/0 Aboosala UK. Kunthathalam House,

Andrott

Andfott

A Ras‘
S/o
An_ 011

o

KA
Andrott

K K. An

[sland.

) K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,

I[sland.

need Khan, age 39,

eed Ismail, Aliyathara House,
Island.

dul Salam, age 33,
9/0 Mu thukoya, Kannathlmmada House,

[sland.

war Hussain,age 31

S/o Koya V., Kerakkada House,

- Andrott 1

Iand



38.

- 40.

41.

42.

43.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

“Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,

S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/0 Pookunhi Koya, Thekila [llam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
-Andrott Island.

M.Cl.ljlammedathbi, age 37,
D/o-Yousaf, Mylachetta House,
“Andrott Island.

DQu]athabi, age 33, _
/o Kidave, Lavanakkal House,
Andrott Island.

Guhai‘ Madeena Beegum, age 37,
D/o;Mohammed B, Aliyathara House,
Andrott Island.

K.K:Pookunhi Koya, age 36,

S/é Yacoob, Kolikkatt House,

Andrott Island.

K.Dervesh Mohammed, age 36,

S/0 Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



o 18

l. The Administrator
Union Territory of Lakshadweep
Kavararhi -682 555

2. Director of Education
‘Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

wn

Faisal Ameen,
S7/o Pookoya N
Achammada House, Androth.

6. ‘1\/1ohalimed Shamshed M.K.
S/o. Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker -
S/o Seethi |
Aliyathara House, Androth.

8. N(ﬁfdézli{akhan M.K.
‘S/o;Sued Koya
layarkakkada House, Androth

dave, Palathupra House, Androth

10.  Abdii] Akbar
S/o Sibair |
Panddth Puthiya Pura House, Androth

b1, Mujeeb Rahman
S/o Tbrahim |
Aliyathara House, Androth

dasim Koya
athi House, Androth



14.

15.

16.

17.

18.

19.

<

(By Advogate:

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thechen House, Androth

Mu-hammed Rafl
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader ,
Cherikkal Puthiyapura House,
Androth.

.

i

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

20

0A 30172013 -

Attakoya T. V, age 44
S/o (oya T hankgal T,
Thail "311=Va11yal<l<attu

Androth Island

Say:ecd Koya age 43 :
S/o KoyaKidave, Allyathara House,
Androth Island.

' Mohammed, age 54

S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/0 Ahammed, Kandalath House,
Androth I'sland '

MuJecn Rehman age 35
S/o. Koya Kalachetta House,
Andloth Island

Abdul_ ;Nasar? 'age 38
S/0:Nalla Koya, Kunnashada House,
Androth Islarid. "

Vohahnnéd BaSheel age 37
S/o Yacoob Allyathaxa I]ouse
/\ndjoth lsland '

Iookoya age':i44‘
S/o: Koyamma Mayampokada House,
Andxoth Is and

Nou al age 43
Slo. Koyamma Koya Thacheri House,
/\ndroth Island

Asn’i'age 37 ’




16.
17.
18,
19.
20.
'21. |
22.
23.

24,

_ ];Iassan age 3()

'Andxoth Is]and

2!

Aﬁdloth'tsla d
'Jalal age 37
Slo’ Kunmsecdhl , Palathupura House,
Androth Island : _

F axook age 49
§/o Koyamma Pochalam House,
Andlom Island

Abdul Hassan age 51 -
S/o Abdul Khader Karachetta House,
Andxoth Is anid.” .

L0y .agc 48 '
S/o deeed Mohammed Thachen Moosathada House,
/\I‘)d.lOlh Island

Mohammed Llyaudden age 33
S/o Sayccd Mohammed Ncclathupura House

immed, Kunhali House,

Ra adBeebl,age 46

DY




25.

26.
- S/oSayeed ohamine
| /\ndloth Islandi o

27.
25
29.
30,
31,
32.
33,
34,

35. |

, Mohamme

w—mzw .

';thlyanalakam House

Kand‘alath House
Andloth I_‘!_and o P

Mohammed S leem, agel42
‘Kunnashada House,

Gafoon age 41

- Sho Ihang,u Koya Pentamvell House,
| Androth AIsland '

| iSl}dd'oequelage 43. -
~ S/o Kidave, Modlyothada House :

Andloth Island

Shanavas age 33

 S/o Kunhi- Koya, Pocha]am House

/\ndxoth Island

» %/o Ham7a Koya Allyathara House,

/\ndroth Island_,v. .

.sheer, age 39




38,
39,
p
a4
4.
s
44,
46j |

47,

‘Kunh]sccthl ag,e 47

23

Mohammed Saleem age 33

“S/o: Koyamma Kanmpura House,
: Andloth Island

| Shamsuddeen age 33
S/o'Abdul Kadel Behchetta House,
' -‘/\ndloth I%Iand AR

S/o /\boo Sala, Lavanakkal House,
Andloth sland

Yacoob age 45 .
Slo Sdmddeen Kunnashada House, -
/\nd]oth Island

Abdul 'Jabbar agje 38
S/o Sayeed Mohammed, Kannichetta House,

/\ndnoth sland

Jamal age 41

S/o% : d Bukan Bldumkattu Bllutheth House,

%ajma Beegum' age 29
l/o Nallakoya Lavanakkal House,

j_ahmath Vlll

;P'T age 33
;ath House, -

‘daram House,



49.

50.

S1.

wn
R

53.

54,

55.

56.

57.

58.

59.

’-,)'v:‘\:l-,'-‘. ~{r~..f‘-.e;'2-‘l’_ : L{. a
Hassan, age 39

S/o Sayeed Bukari, Matharapura House,
/\ndxoth Islcmd_ ,

Moh 1mmod Salccm age 38
S/o Yousaf lhallath IIousc
/\ndloth I lcmd

M()hammcd Musthafa age 36
S/o _Pook_oya_ vN,egamna_d,a House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 4] :
S/o Muthu Koya, Palathupuxa House,
Androth Island.

Asil, age 30
S/o Scuhl Koya Lavanakkal House,
/\nd oth Island

’%a’kaliya agc’32'
S/0 Muthukoya, Bilutheth House,
/\ndloth Island

Sallh age )7
S/o Kunikoya, /\ynamada House,
/\ndloth lsland

Rahmathul]a dgj(, 39
S/o Slddccc uc Bllutheth House,
/\nd]oth Iqland

\/loh(iiﬁm'c”d' /\S]ain Naser, age 40
S/o decc,d \/Iohammcd Palhyet House,
And loth sland

@Avccd M'oha:nﬁmed age 42
Slo Kasimi, /\chadapmakauu House
/\n(hoth ]sland

/\nval Hussam age 29
S/o zl,?o‘okoya Kunnashada House




o’ !

ecbu Rahman age 28
' ay‘eed Mohammed Kunnel House

61. 3B
akkada House
62. € 1c11ya _-:oya;.-.;age 32 ‘ ‘
| S/o Aboo Salah; Pel umpalh House
Andlolh Island :
63. Mujeeb Rehman, age 37 .
- S/o:Sayeed Buhari, Karakunnel House
_'Ahdroth Island. ‘
64. Noufcl K, agc 33
, S/o \Jauaya Koya Cheriyadam House
65. -
' »Andloth‘lslandf?“’
- 66. Shamsu Shumoos age 34
o S/o ChenyakoyaM Pentamvilapura House
Andxoth Is]and
67. G
68.
69.
~70.

71.

E‘pjai‘j"dathu .ALavenakkan House



12.

73.

74.

75.

76.

77.

78.

79.

-80.

82.

g3.

' Ra Sy
SloT ookutty \/I Matl l House
' Andloth Island S

hmat age 42

‘Mohammed IIassan .ag:,v:_37
Slo Sayccd Mohammedg}Achammada House

Andloth Island:

Shamsudee lage 32

~ S/6-Muthu: Kbya K. Nellal House

/\ndroth Island

Mohammed Naseel ége 28
S/o Muharmmied, Pentamvelipura House
/\ndxoth I%land

Raulal‘h Beegum, age 29 |
S/o fl‘heingako_y_a, Arathupura House
Ahdr‘oth Island.

}athahuddecn age 38
g/_o :,ledavc U K., Makket House

g/o Aham nadi'ya Jabalpula House
/\ndloth I%landv

'foofs}}a:lih, age 40
_1a1_j1}1j?1,ed, Bilutheth House



84
86.
87,
38.
89.
90.
9.

92.

94.

Andloth Is]a .‘ .

27

/\uakova ag,e 49

' S/o Yacoob Allyathaxa House

1 .kal ,';é:tf;hiyapura House

Il ag,e 34 .
?/o Sayecd Mohammed Palllyett House
Andxoth I%land

Bashcel agc 55
”lhachcn Moosathara
/\ndloth sland

Mohammcd F leOl\ age 33

Slol] Nallakoya, C.L., Tharampalli Makket House

/\ndxoth Iqland

g ﬂiMbosal%ada House

Salecm age 31
S/o \Seethl Kalakunnel House
/\ndloth Island

Mohdmmcd Kasnn age 33
’%/ozf‘Slavecd Mohammed P.C., Pathada House

S/o Sayeed Iamall Kandalath House
/\nd ;_oth Island

Sabn"Khan age 33
S/o. I\oyammakoya "T hauampokkada House"
/\ndloth I%land‘_ .

kari, Podamkakkada House

.




96.

97.

98.

- 99..

100.

102.

1 03 '

104

Uik e

2%

Mohammed Musthafa age 42
Tdayakkal House 5

/\ndloth Igland

Navas agve 25

S/o Hussain, Thahlra Manzil

/\ndloth Island

Ilassan agc 33 :
_ S/o %ecthl M, Lavanakal House
/\ndxoth Island

- /\ndloth Ishnd

105,
106.

107. $ha

| "/\ndloth Isla ind.

9/0 Kldév: K Palllat House:

. :.I'
»Mohammcd Basheel age 42
: S/o You%af Ne]lal House

MuthuKoyé age 39
Slo Kunhl Scethl Makkette '

: /\ndloth ]sland

;Yufkhbeel -age 30
koya, Kerakkada House

g\_bage 27

e M.P,, Pandathupura House



108.

110.

9/6 Satha1 Kanmpmga House
/\ndroth Island '

Jalal, age 49

S/o Yousaf P, Moodampuxa House

. /\ndloth lsland

2.
113.
1140 N |
| 1_1‘5_',

116,

118, Na

119.

L Kldavu a&e 55 _
“Slo Indeen M. Bn 1yammada House

Andlom Island

-'Kldavu age 59

9/0 hjab Mekkat Hoﬁse
/\ndloth Island

Mohammed Salahudheen age 26
S/o Koya T.P:, Kandeth House

Andmth lsland

:":lthaf age 24

S/o Jamal Mayompokkada House

/\ndloth Island

/\del' Gafo'of age 28
“S/o Nallakoya T, Bappathlyoda House

/\ndloth Island..

Mohammed‘Yathlya Khan age 23

Kunmkoya agjc 35
Slo Ahmcd Ponmkam House
B /\ndxoth Island



B &ﬁ%mmw
-)

120. Lamul /\bld age 41 v
' S/o /\s%amax ‘N. P Kandalath House,
/\ndxoth ]%land

121, Mohammed age 50 ‘
S/o: /\bdul Khadel Kaval Chetta House,
/\ndlolh Island ;

UE;: 1< 1a'_dié.1.‘House,
/\ndtoth Island o

123. Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
Androth Island:

124. Koya, ”age 37
' S/o Sayeed Mohammed, Lavanakkal House,
/\ndl()th ]siand

125.. Mohammcd Rafcek C.P.,age 38
S/P Sayeed Chenkkal Puthiyapuram

126. ‘ :feek age 40
Slo Ukkas‘ Bilutheth House,

/\ndloth_lslan(i

127. Mukbecl age 28
S/o Ma)eed L., Perumpalli House,
/\ndloth l%land

128. Rashccd Khan age 33
S/Q Kndave /\ Blyyadachetta House,

129.

/0:INa} -
/\ndxoth ]Sland ‘




et iS/o Kidave, Po'ovada‘k,katfu ngse
135,
B 136;
137_._'
s,
| 139.'_,

140, 1

141.

o 143 7'

o An(ﬁ;oth I‘slénd

‘Makket House,

Andloth Island

Mohammed Saleem age 31

S/o Hassan Kunni, Keylyoda House,
/\ndloth Island

Koyamma 'age "47

~ So, Aboo Saleh, Kavalchetta House, -

And oth Island‘»”’? g

2y,

Abdul A/eez Khan age 41

"S/o Mohammed Birayammada House,
"Andloth Island

, melam House



145.

146.

150.
151,

152.

154.

155.

Mohammed Iqbal age 38
S/o Nallakoya Perumpally House,
/\ndloth Island. '

Po okunm age 56
5/0 Yousaf IaJI Bappathlyoda House,
Andtothlsland ,__ _

| S/o K]dave A Méyampokkada House,

/\ndxoth Island
: s
C,h'éi i'y'ako'yé' a‘g‘e'36
S/o Kunmkoya P , Thacheri House,
/\ndloth Island

Nasccmudhcen K S P, , age 28
S/o Abdul Khader T Karachetta Sarommapura House,
rol Island k.

";:n”"égtié 41
M ,. Kunchall House,

.iyaby ah‘_an age 31 |
b/o Kunmkoya M P , Chekummada House,

Kunhxbl agc 46

@/o Kadcn “"’P

mpalll House,



156. ¢

157,

Al’lldl.()'th Island

158. Ba%hcex ag,ég _0 :
Slo’ Sayeu K, Kunn‘“

sh:ad_é Hbuse,
Andxoth Island S :

159. .Mohammed Kulalshl age 25
S/o Sayeed Mohammed Karakunnel House,
/\ndlolh Island

160. SnaJ,age47

© S/oKidave K. Kunnumlpma House
~ /\ncloth I%]and :

161. Mo wmmcd Raﬁ age 31
Slo Ilam/a Koya K. Pathummapura House,
'Andloth s]an}d ’

lage 26

162. A |
Y KC Palhyat House,

/\1)1“d'1 o.lh . Island

| 164. Qajced Mohammed age 54

9/0 deavu Poevadakkattu House
Afndloth ls]cmd

R

Thacheri House,

166. SN
: ya.P., Thacheri House,
Andxoth Is _nd.:, A

167. Yakoob age 40‘:‘
' S/o deavu _K* "Ammelam House,
/\ndloth Is]and%.;%'-- : ,




170.

171.

172.

173.

/\nd:oth Island

-S/o ‘\/]a ecd K Lava’.

IR ceepe e e . e e

: .%?‘.:"."i FRVRE S

2

: _Mohammed Ra'fee age 42

S/o' Koyariin koya Mc.yampokkada House,

\/]ullakoya age 47

akkal House,

: ) € lam House,
/\ndloth Island .

Mohammcd Ka51m age 46.
S/o Yousaf, Bappathlyoda House,

/\ndlolh Island

Kadccia age"S‘ I
D/o Kidave K., Thacheri House,

_ /\ndnoth lsland

\/lullabln aae 5'4 _ :
! ' :IDalatl1upuxa House,

174. I /ayeed P.P., age 25
wllah Pulathlkkatt Puthiyapuram,
175. /\h /\kban ( ,-age 25
S/o ( hcn 1yakoyd Kannathimada,
1'76.
(By Ad
Versus
1. 'Ihe Ad:"lﬁmmu at01 :
_ /\dmml%tratlon ofthe uT of Lakshadweep
‘ Kd\ldlathl 682 '.1:;: .
2. /}gxicultuxe
Wegp, Kavarathi 682 555
S Dncctox
3.

Applicants



(By Ad\/ocate 'l\/I S Radhakrlshnan)

17.

.'OA 302/2013

Jaffer, age 35
S/o Babujan, Pannethechetta House
Amml Island Al

andam House

ge 50 .
N alil_ka House '
/\mlm ]sland:

Nallakoya age 40
S/o /\bdulla Koya Puthoya Kanmyam House
/.\mm"'lslandA

S/§O~ ve;:K ottechetta House
/\mml ]s]and.ﬁ )

Iabbax P C age 36 _
S/o (,herlya Koya Purakkachetta House
/\mlnl Island

‘Respondents

Applicants -



(By Ad.\)gca‘tfe‘:erlS;Ié{adhgkrisl‘man/M/S Sheriff Associates)

(OS]

N

Vacoob K P dge

oo ST ety
e M

3e

Versus

T hc /\dmmlstl.atox

.Admlmstl alnon of of Lakshadweep

'Admlmsuatlon:ofthe UT of Lakshadweep
Kavalathl 682 555 L

. Dlst: ict Panchayat

Amini represented by its
Executive*Ofﬁcer.

Village (chcp) Panchayat -
Amini Island répresented by its
l xecutnve Omccr

Aboob‘akel P, dge 41
Q/o Kunhlkun]hl Pa]lam House
I\avalathx Island

\/Iuslhafa B K age 45
Slo ISayccd':‘ ; kal\ada House

llka House

, > age 43
S/o Chcuya (0),_a-~ K‘.'t,' Aynipura House
l\avalathx Is]and

'ge 4]
S/o Kidave U.P,; Kuttlpapepula House
I\ava‘alhl lsland

Respondents



10.

12. A

14.

15.

18,

'Kavalathl Isla d=. 3

, MUJCGb Rehman B, age 30
Sto Fhangakoya Buekal House
Kavarathx Island o ~

Sa]ilha P , 8¢ 32

.D/o Alt Aladam Pobvmoda House

Kavaxathl Island

Bashem P age 44

' S/o I\/Iohammed.Palhpura Puthiya Illam House

9/0 /\hmed Katllmmada Kadapurathaba House
Ka\/dldl]‘ll Island

Salccm A P "‘:aoc 34,
S/o. l\/Iohammed C.p. Athampapepura House .

7\5'\&@1 AP, age 39
S/o Muthu Aynepuja
(avmdlhl Island

Bashgq S 5



19.

- 20.

21.

22.

23,

24.

25.

26.

27.

28.

29.

30, N

VR et
RSN

Ké\?axathl Is]and

Mamkfan K P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland ' Tk

Illdayathulla S. I\/I age 36

- So.. Hamzath. B. K Y Subalda Manzﬂ

Kavalathl Island

age
S/o Chenya KOya K.P, Paklchlpula
Kavalathl Island

Sullman I( P age 38
S/o Kldave u. P. Kuttlpappepura
Ka\/dldlhl Island '

‘Yacoob C P dge 40

'Sa_l'cem',\/ ag 39
S0 Hamzathi; éoda House'
Kavalathl Island

‘Auakoya B ag,e 41
b/o /\bdobackel 'M l Bnekal Ilouse

;llivfejedu House

al ~K K., age 31
Kunnamkalam House



32.
3
34,
35.
36.
37,
38.
39

40. T

42, M

: S/o Cheri 1ya Koya P
Kavalathl sland

79‘/0 Bab jjan M; PU

S0 Attakiday

39

Mohammed R ﬁ'.

uja ura House
Klltan Island

F lu%samall K P ;-age - 33 :
S/o Muhammcd C, Kuttlthayapura House
Kavaxdthl Island o

Sulai'mah M "age 37
Slo k- am/ath M. Maldanoda House
Kavamthl Island

| Ka]a Ilussam C agé'37
- Slo, /\hdmmed Khan T.P., Chungam House

Kaval athi I%la‘n.d i

', .ap T K age 38

| lalh'l -Iléland

Mohammcd Shaﬂ K.P. , age 32
S/o gayed Poo, A Kakachlyapma House .
Kavarathl Island

\/Iohdmmcd Raﬁ B ;age 33
vo T P. Beeranthoda I—Iou_se
Kavalathl Jslan L -

?fsek-s age 37

'%okarachwapuxa House

ém, Pulipinnakad House-



44.

45,

Slo M hammed Z”l'.., Amanat'hakepura House
_ Kd\’dlalhl lsland

46. Sharafudhéen ag,e 24
S/o,Ali A Poovmoda House
l\d\/dldlhl lsland - Applicants

(By Ad\{o'c:ate:fI\{hi:.KfB.Gangesh)

R ,E~:4-.~ - Versus

2. Depai ,merln oI‘Ag,ncultuxe
UT ofL akshadweep
]\a\/dlalhl 682 555 1eplesented by
11% Dueclor;

Respondents

meectta House
L



B ‘yachada House
3.
4. P §11aj agc 3]
S/o Abusaia, Puulyalllam House
/\mlm lsland
5. K.K. Ra/ak age 27
- S/o. Khadmkoya I(unmyatamkakkada House
Amml Isl"' d.g
6.
7. ‘K (, Moosa agc 44
S/o: Atlakoya Keelachely House
_ /\mlm Island .
8. ~B Kasmlkoya agc 42
S/o Chex‘iyuakoya Balapp House
9, hge 41
ya Chnmthabelll House
10. Rahee age 33
S/o /\bdulldkoya Madam House
/\mlm Island
1. Pookunhl : '
Sto T .C. Y0usaf Noormahal House
/\mml I%lfmd‘ '
(By Adv (BGangesh)

Versus

Applicants



[\\®)

anchayats
ofthe UT of Lakshadweep,
3. EDUCLLm odeuc,duon

_Dncctonate oI Lducatlori;”ﬁf
Administration‘of the UT:of Lakshadweep
Kavmalhx 6?2 555

4. Village, (Dweep) Panchayat
Amini Tsland represented by its .
l~>\ccut1vc O flCCI ~ - : Respondents

(By Advocate \/11 SI ddhakrlshnan)

20. :() No 323/20]3

L. ohammcd Abdul Razak
S/o UK. Nalla Koya
‘ /\ualada Hougc _
/\ndlou lsland ‘

K Moosa

/'\-ﬁ.lelt Islan' Applicants

(By /\dvocale \/h I\ B (Jang,esh)
: Ve-lsus.

. 1 h(, /\dmlmsuatm
' /\dmm suatlon of the Union Territory
D, Kavalathl 682 555.

f the Union Territory
Secretariat),
3. . DcpallmcmofEnwomment of Forests

Umon lcmtoxy ‘of Lakshadweep, _
Kavalathl 687 555 Respondents



Of\ 326/2013

. Savac 1 K ag,c 40

Ka.\‘/aiﬂalhl lsland
Aboobacker P.K... age 34
S/o r athahul la,_{Pglc_enakeel
Kavarathi -lsl’a"n'd‘. '

Jehangcen AP., age 32
S/o Hameed, ':Ai:;_a ura
Ka v.é ra th i 1] éih d .

“Versus

’VI hc Admmlsuatox
/\dmrmslmuon ofthe uT ofLakshadweep
Kavvarath] 6&2 555

Diree or oI'Pbanchayats o
R anchayat% A
fthe UT of Lakshadweep

3

.1:ence & Technology
y of Lakshadweep

;Ka\ axathn,é%ﬂ 555

lcplescmcd by 1ts Dnectox

\/ 1lla53c (chcp) Panchayat
Kavarathi-lsiand represented by its
B \ch_ltx\/c'.():: ficer.

LcI\/leI[{adhaknshnan)

Applicants

Respondents



R T
S bagn

b

T
Y
e

(By A(‘lvbca;t‘e:. [\/li'.l_i.?B'.fGaxigeshj

(S}

-Versus
The Administrator :
Administration of the UT of Lakshadweep

',K a varéil h j'-_'6.8'2 5.5 5.

Dn e c101 of Panchayats

Department of Environment & Forests
Union Territory of Lakshadweep
Kavarathi-682 555

Vill: 1(30.(1)'\\/:“6} ) P: 1nchayal
l\avamthl lsland 1eplcsemed by its -

b

|9S]

O
$/o Mohamoo ‘]djl Chen(llptua
l‘\d\/dl ath g

@a‘i nuil I IamcchP, age 39
S/o0-Attaj K.P. I?Okai‘a Chepura House,
l\d\’dldlhl IR

f\/ olmmn ., age 35

28 ;(alulh()lapua House,

Age 41
ned ’allam Ilouse

Applicants

Respondents



Applicants
_ Versus
The Adnﬁihislxéton
Administration 6f the UT ofLakshadweep
KaV’llalhl 687 555.
2. Dneum of Panchayats
D'epaltmen[ ofPanchayats :
dnnm%lrahon ofthe U1 of Lakshadweep,
3. _
;ducatnon
Admumhauon of the Union Territory
of l_ad-l<§hadweqp, Kavarathi-682 555
4. anlage (D\vecp) Panchayat
Kavarathi Is]and 1ep1csenlcd by its _
l \ccunve O hcex o Respondents
(By Ac ’".'R dhakfiShnan)
24.
I. M., age 38,
zee“,‘Madeena Manzil, Kiltan.
f\wstmg Centre Kiltan
2.
' ,(uya P S ’Ihonathakkana
TPhY Cum Qlelk
3.
el sting Centre Kiltan’ ‘
Dis t, Kiltan. ' ' Applicants

45




(8]

Versus

[ hc /\dm]nlsu aLox

/\dmnmsualxon”oﬁhe qf Lakshadweep

Dumtmem of’Panch%yats
/\dmnmsmuon ofthc uT ofLakshadwcep,
Kdvaxalhl 687 353

[he (,hlefl- xecutlve Officer
District Panchayal Unit
Kiltan, Umon Territory
“of Lakshadweep-682 557

(By Ad,\k)&llez M r;;S.RédhakriSh nan)

25.

(OS]

GA 331/2013 o

li aljn K C.;doe 34

310 Sdyeed Mohammad AM.

,_}mchatla (I—louse) Apgatti Island

UT.of Lfakshddweep

Wm king as casual labourer in the Department of
Scncnce & T cc]mology Agatti, Lakshadweep.

lly 101 P ' o
Slo Sayccd Buhan lIay U.
Pokkalhappad_a { 'Iouse) Agatti Island

Respondents



47

Applicants

akose, Sr. & Ms.Daisy L. Daniel)

Versus
eep; Kavarathi-682 555.
2. 'Chalrpexson '
- Village (Dwécp) Panchayat Agattl -682 557.
3 Chanpcnson

'Vlllaée (Dweep) Panchayath Chetlat Island-682 554.

4, T he Junlol 901entlﬁc Ofﬁce1

Depaltmem 1_ence & Technology
| Chetlat 68'7 *

s ,The Jun101 Sc1ent1ﬂc Ofﬁcel
Departm_e'ij- ( "%1ence & Technology
Agam 682 557 '

6. Dnectox ofPanchayath
Depanmcnt of Panchayath v :
Kaya;aﬂthg 682 555. Respondents .

(By Advocate 'I\}l‘f.gf.?f{adhékfrishnan for R1,4,5 & 6)

Applicants -

Versus




(OS]

E &7 et

Kavalam

Sub DlVlSlOI‘lal Ofﬁcel
Kiltan Island; Umon Ten 1tory of Lakshadweep

' Klllcll']

DircclOr
Services, S
U of Lakshadwecp, Kava1att1

2

(By Advoca’te’fMi‘.,Sj_;-I;_{_édhakri-shnan)

27.

[N

(OS]

et

OA 344/2013

KassimA
Sto.Audkoya PP
/\-l'iyathara House; Andrott

Ia‘:lalud-dm N

[

mad%’f‘ House, Andrott

I\/ ohammcd llassan C I
S/o Knhil <oya ‘SVP

. l dayal kal H'ouse Andlott )

Mohammcd Rafeek C. K
S/o, Koya K. C '
Cheriya Kakkanal House, Andrott

I\/I‘()"hc'l"iﬁin"cd Kaxﬁalﬁnddin MK -
S/o Shl:habuddm Pookoya Thangal
A cakkatla IIouse Andlott

Noorul IIassan A
S/o \ldllaydk,oyd u. K

Respondents



o

(W8]

| /\bdul ShLl(O'

]\/1 cll\ k:

49

3ofthe Umon Territory

0fLakshacMecp Kaval attl - 682 555
o

| Dimctox of I anchayats h

Depaxtmcnl of Panchayats

Administr ation of the Union Territory.

of Lakshadweep Kavaratti —.682 555

Dcpaltmcm ochcu icity.
Union [cmtoxy of LLakshadweep
I\ava]alhl 682 555

Vlllage (chcp) Panchayat

OA 34572013 "
/\vshomma f(, v
D/ollamsa l llachetta House Agathi

B cc 'i'at.h u m-msa i:l;?;.\/ -

19/ o;K»a's.'mli;rl{ :oj:)'z'a;‘ Puthanveed House, Agathi

S/o.l. ate Us

Melalllam Ho e Agathn

Illdayathulla M K
$/0.Abgo {‘Koya V.K- _
hikakdda House; Agathi

Applicants

Respondents



14.

7.

g/o l&asml Koya C P

Poovmoda llouse Agathl

K unnathalam House 'Agathl

\!cl/Li 1( :
S/o.Kidave
I\unmi\athlyapada F Iousc Agalhl

Showkalhah M .
Slo.Ummer B
[\/Ialgdya(,hoda Ilouse Agathl

Naseu P o
S/o. MulhahFK
])cuhada T lQuse /\gathi :

/\boobackcx N.M
S/o_,_/\bd'ul Rdhman F

S/ /l)hamm'e@l K_oya
Kakkada House, Agathi

Azhar C
S/o. Mohdmmcd Koya T.P
( hallakJ ad- llousc /\g,athl




»20.'
20
2.
23 K

24.

26.
27.

28,

30.

“Sfo.Koya .

29,

51

Muhammcd Koya‘B

B 1yathab1yodq House, Agath]

Nafcem M. K

Dio.Abdulla I\oya K
[\/100tlmnkakl\ada Ilousc Agathl

S/o' Kunhnkoya

1 od_a llouse' Agatl

Kasmxkoyd K
S/o Abbobackm Koya
Kdmalmalml%'oda Puthiya Illam, Agathi

/\boobackm

- Cher apappadallousc Agathi

bay
i



(U]
!\)

33,

35.

36.

40.

42.

43,

Kadapm a

%mccx :
Sto. Md]ccd
\/Iumhn 1Lh0

de&.d Mohammed I
S/o:Kalid P
B Ha llomc /\gathl

Naseer T.P - L

~ Slo. \mumm

'l hLI\l\Ll Puihlya Hlam, Agathl

o

U baid U *

. S/o Hamza U .

Ummmm odachetta House, Agathi

Syo \/1ohdmmcd KT
S/o /\boo Sa]a 1

Abdulla Bl
S./ fol3faitlnal'1 ulla
lgl\lqghdbl)/Od a HOUSe’ Agalhl

Hajdl()mm’l FP
l)/o /\bdul l<(1du koya P. (,

RNTE ! =
Marriyambi 13

_D/o Umme1




.
/

44.

45,

46.

47.

- 48.

49.

53

Iioshna

'D/o Sayed /\bd {ahman

)/a o

'Koodam House Agat}

Shqwk'athali
S/o;Late Attakoya _
Saila‘niybdé Iﬁ[ouse’,'Agathi

Nmsamudhccn V K _
Slo. llam/a CK (I ate)
\/adak KCCld l]lam /\gathl

i

C hm 1”'/a K()ya- A zK

e Umon Terri 1t01y
eep, \,gvalaul — 682555

Applicants



Respondents
|.  Ummer Falj()_.()k‘;Sh’dﬁ
S/0.Aboosala .
Malikakal I--IOuse' Aminii
2. P.A Saycdall .
Sto. Ilam/akoyd
Puthlya Asharoda House, Amini
3. Rahmalh BLegam ‘ -
D/o /\hamed ‘ - Malikakal House, Amini
4. Ahamedkoya: = _
S/(_).,qual(,iﬁd'éi\/_,u,fSurambi House, Amini
5. thyabx P; (, _
D/o /\nlhukoya Palhyachetta House, Amini
6. Bcebl M. P'f
7.
Applicants

(By Advocate: MyK.B Gangesh)

L }Vei‘sus

[

l hc /\d,mnmshaton

wdwcep, ‘Kdval atti — 682 555



@)

D/o Kunh1kunln '
Palhcham H(msc Kavaratu [sland

Respondents



10.

13.

.Beefathummd:B
'D/o Aboobaclker |

(aval att1 Island

B eeramthodaf

fl R HEEEN

Rahmdlh Beegum P. P
,D/o Attal K. P
POLhdldCthUld Kavarattl Island

682 555

]('Shd_ 'Weei' Kaval‘attl

. i;Lakshadweep
.ted by the

L

Applicants

Respondents



31.

1. .

2. Altakoya
S/o‘:Muthukoya o
Su1amb1 I{ouse Amm1

3.  Anwar Huss'aiirll :

D/o.Essa -
Koudpuxd IIouse Amlm
4, _baﬂtha Beegx;m |
D/o Sayeed, Abdulla Koya
Bell.House Amlm L

S. ;I 1ameedathb1
D/o. Shalkoya -
Monakkallachetta House Amini

6. llassamal ¥
_S/o Mohammed
/\llmmcchelta Housc Amini

1 KilNer

E‘Ho:;ilse,jAlnini. Applicants
B Gangesh)
Ver’sﬁs
1. I‘he Admmlstx ator
Admmlsttatlon ofthe Union Territory

1 L akshadweep, Kavaratti - 682 555

2. Dxrectox o[ Panchayats ‘

Kavarathl leplesented by
Dnectox of}:ducatlon —~ 682 555



'nl % ey ""’f‘:"‘n’y )

Respondents
(By Advoc
32.
L.
2.
3. Sayed Moharimed.
';S/o ‘Aboosala: Lo
;Karachetta House Andrott
4. 'Mohammed IIussam h
Slo. Mohammed :
:Bappathlyoda House Andrott
Applicants

1. 1 he;Admmls’trator
Admmmtratnon o'f the Umon Territory

Respondents




59

33.
.
2.
'Kum athalam Io_se Andrott
3. + Iassan |
S/0.Attakoy: .
Kunjanattichetta; Andrott
4. Yousaf

S/o.Pookoya -

Puthlya I"ddlya.k'kal House Amini.

(By Advocate M1 .K B Gangesh)

. Vcrsqs

Applicants

Respondents



R SR ' ¢

2.
3. Mansoor Alj: i
| S/o. Muthukoya L
‘Pentamvellpurd House Andrott
4. Mohammed l al,sal

9/0 Slddecque

Applicants

I lhc AAdmmls ator !
Admlmstrahon of the Umon Territory

4, f\flllage(Dw; p) Panchayat
Andrott Islan jrepresented by its
Respondents




&l

Fhekvi puthl‘ya Veedf Agattl

4. K P Hom/akoya SREER
S/o.Aboobacker 1t .
Kamalmalmlyoda Puthnya Illam House, Agatti.

5. K. Showkathalx ""
S/o Sydubukhan |
oridinoda House, Agattl

B-Sharafudh-» o
S/a: Ummer Llla o
Bccyakuttlyoda House Agatti

7. V K'Moh'a‘mme'd’ MUkth'ar .
S/0.Abdulla. Koya
Vadakk Kunnmamel House Agatti

8. /\bdul Rahxman :

Applicants

Respondents




Applicant

EAIRE

(By Advocale M1

S‘,
i

Versus

L. ”l he Admmlstrator : ‘
/\dmmnstratnon ‘of the Umon Territory
of L akshadweep, Kavarathl 682 555.

2. The' Dneclor (Serv;ces)
/\dmlmstxatlon of the Union Territory
of L akshadweep (Secxclarlat)
Kavaxam - 682 555 i

3. Dcpartmeq QFAgrlculture
Union 1er1,110ry ‘of Lakshadweep,
Kavafathlu— 682:555. ">
Repmsemed by lts Dlrector Respondents

37, QA 3552013

Applicants




2.
yats
Ui’non Territory
3. v_j Aviation
"'v'fveep, Kavarathi-682 555
4. ‘Vlllage (Dweep) Panchayat

“Andrott: Island’ represented by its
E xccutlve Ofﬂcel 682 554

(By Advocate Mr S Radhakrlshnan )

38, C.-)'_A.356:/2i();l§;, :

1

L. Hajaxommabl IR

:ofthe Umon Territory
: f'iKava,r@ttll — 682 555

Respondents

Applicants

Respondents



10.

12.

13.

5i5éechi yéth ~Ioul e, Kalpem :

/\bdul L atheef i
S/o.Pallath Kunhl Koya'
Nenempdpp@quouse,. 'Kalpeni

M.K Khalee” "
S/o llamLa qua



@

14.

15,

16. Hajlrommabl :
D/o Kasm1 K"'ya; _

17.

19. Abdul (Jafoo :
S/o Kasml ﬁ:(:oya

Applicants

De;ﬂartment ; =Panchayats
Admxmshahon oflhe Umon Territory
ofl akshad




Respondents

Abdul Latveef: N
Keela Vlllattom Amm Island ¢
Lakshadweep. =~ - . ¢ Applicant

(By Ms.Shahha Kai':th:i“ke'yan)'if:

Versus . '
1. Vljlage (Dweep) Pahc "e‘iyath
- AmminiIsland.

Re "ented by 1he Chalr Person
Pm —;1682 552 o

2. 'Secretary H; ~
Department of Panchayath Kavarathi

3. Dnrector ~

E mployment and Trammg

Union’ Iemlony ofl akshadweep

Kavaratm D Respondents

Applicant

‘of Panchayath
682555



(By A _<voc.a‘t‘é'ié MrS .édh-ﬁa:ké; hrifn for R 2&3)

42. OA 362/2013

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya TN,

Labourer,: Klltan Re31dmg at Vahyapura House,
Kiltan Island .

(By Advokale: %ulv Mohapan)

1. The Admlmsu ator |
U F of Lakshadweeo, L
Kavarattl 682 555,
Flectrlcal Dmsmn Kayarathy.

2. Dlrector ofPanchayat
Departme‘nt oi Panchayat

eCll }/e (bfﬁcer
¢ DweepI nchayat Kiltan-682 557.

Respondents

Applicant

Respondents

Applicant



| ."Kl tan 682 557,

(By Advocate Sn S Radhakrlshnan (R1- 3)]

44, OA364/2013}. -

Abdul Qublsh 'S/o. Samul Abid P. , aged 27 years,
Malikakal, Kiltan,. U T ofLakshadweep, working as
Casual- Labouael L e"Stock Inspectors Trained Labour),
Animal Husbcmdly1 partment U.T. of Lakshadweep,
Kavanalhl o :

Versus

2. . Chalrper%on -..1llage (Dweep) Panchayat,
ﬁleltan |— 682 557 Voo

Kanmpura H'@use

Andl ott.

Respondents

Applicant

Respondents



69

3.
Applicants
(By Advoca ¢ Mr, KB Gangesh)
Versis : N
1.  The Admmlstrator
/\dmmlsttalllon ofthe Union Territory
o( L. akshadwcep, Kavaratm 682 555.
2. The Dmectox oxf,Panchayats
3. l.aKsl dy\‘/éep, )evelopment Corporation Ltd.,
Port. Control Tower, Andrott — 682 554
Represented by its Of ﬁcer in charge.
4. Dlrectorate of Art & Culture
AdmlnlsUatlon ofthe Uhion Territory
of l akshadweepl Kavaxattl - 682 555.
5.
gncul,‘ture
:he Umon Temtory
Respondents




TESYIEE 0 7Y
P e

0
3 udheen Thangal, aged 28 years
deth House, Andrott
4. ged 23 years,
1k indeth House, Andrott.
5. jMoharh ried Salim ,aged”44 years, S/o. Kidave A,,

' -Panchana I ous’e Andrott

6. Kharr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattr

7. /\bdulban agged 34 years S/o. Hamza Koy,
MonaKkaI House Ammp
i ;I
8. :Sayed Koya aged 44 years S/o. Pookoya,
Meelachen House Amml . Applicants

(By Advocate SrrKB' Jangesh)
. :! Versus

1. l hc /\dmmrsuator

/\dmmlsuatron ofthe U‘mon Territory of Lakshadweep,

Kavaram 682. 555 ‘;i

P : 5 |
4. Vlllage (DWeep) Panchayat Andrott Island,
1epresented by 1ts Exeeutrve Officer — 682 554.

Respondents




10.

7

/o Sayed Mohammed,

Ham/akoya aged 52 years S/o. Koya Kldave
Chekkarakkad House Andrott

Mohammed Kasxm aged 37 years, S/0. Ahammed,

:"‘.‘ aged 30 years, S/o. Pookoya
Andrott



Applicants

hay at, Andrott Island,
tive Officer — 682 554. Respondents



@)

8.

9.

(OS]

Ramla BCC‘ :

Umon lunlop

73

3

i,ye.ars, D/o. Kasmii,
aratti. '

;..ears S/o0. Abdul Khader,
varatti. | Applicants

Administration ()Fthe Union Territory of LL akshadwcep,
Kavaratti- 682;5,_55

1cal and Health Services,
)fI akshadweep, Kavarathi,
chxcscntcd by 1ts Dncctm 682 555.

Village (DWCQP’) Pah’chayat
Kavalam s represented by its
I xccutwc ()chu - 682 555.

Vl“dLL (chcp) Panchayat,
/\ndlou Isldnd“5rc" '1;c‘%cmed by its
< OfF ; Respondents

P Nascu ag 135 Jyecus S/o Kunhikunhi,
I?alli_gham ;_l{lou v»v;KdVdI atti,

P I Ndscu _ed 37 ycax% S/o Hamzath,

Puthlyd Illam Kavarattx




7. bdul Ra/ak aged 28:'ycars S/o Mullakoya,

~Scnab1yoda Housc I(aQalattl
(By Advocate: Sn K B. (Jdﬂéé;h)#
Versus
l. The Administator,

/\dmmlslxan;Ja"ofthe )
Umon Teriitoty of Lakshadweep, Kavaratti.

2. .[_',);épartzmentfjé t"/\n_ilj‘wal Husbandry,
Union Territory. of Lakshadweep, Kavaratti
e pl_'escmed_ b‘yi '.i:l.'S, Dix'ect01'.

3. Duc tor of Panchdyats

Department of Panchayats
Administrationof the

Union Territory of Lakshadweep,
K:avaratli, a

4. - ‘Vllldgac (l)wc.c ) Pdnchdyat
ratli lsland 1cpne%cnted by its
utlvc ()lhcc

(By Ad’v'fé_fs; Ated Sfrj_' s ;‘Ig'adhak.rfshnan)

50. (‘3'":}&”1\18; 37f‘21§1)ii3 |

amaludhtcn 9/0 Abdulla U.C.
Mu(lal\kxy()da I]ousc :
I\ddamal o

(By /\dvoclllc Ml K B (Jangocsh)

avarathi — 682 555.

The Director {Sefvices)
Administration of the Union Territory

[§®)

Applicants

Respondents

Applicant



~ 75

- of Lakshadweep (Secretariat),

Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of [Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

51.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)

[

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its.
Exccutive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents



52.

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of .akshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555. '

The Director (Services)
Administratien of the Union Territory

. of Lakshadweep (Secretariat Establishment Section),

Kavaratti [sland — 682 555.

Director of Par‘ichbayats_l ‘ _
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island —682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(B‘y Advocate Mr. S. Radhakrishnan)

53.

1.

OA 381/2013

B. Saidali, $/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island, '
Union Territory of Lakshadweep.

K.G.J a.mfél:u"dd'i‘r‘l, Aged 40 years,

S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

>Applicant

Respondents



77

4, T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keeladlam Thekkeelapura House; Agatti Island,
Union lelrltoxy of L akshadweep Applicants

’(By Advocate: Sri N. Anilkumar)

! : Versus

L The Administr ator,
Union lcmtoly of L akshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Teiritory of Lakshadweep.

4. The Director of Panchayat,.
Departiment of Pa-nchayat__,Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union" Icmtoxy of L akshadweep

6. The Deputy Collector/ASO, Agatti [sland,
Union Territory of Lakshadweep.

7. The Social Welfdxc Inspector,
Women & (,hlef Developmem Office,
Agatti Island, ' ,
- Union Territory of Lakshadwe’e‘p. ' Respondents

(By Advocate: Sri $. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arél{kalia Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C.,aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



78

Noorulla S M , aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner "";D'strlct Panchayat, Kiltan,

Residing at Saife Manzil, Kiltan Island,

UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Ex‘e._cu‘téive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55.

l.

OA 386/2013

Jahathali P.P. agcd 33 years, S/o. B.C. Uduman,
Puthiyapura, A_mml Island, Union Territory of Lakshadweep,
Pin - 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada, S
Amini Island, Union Territory of Lakshadweep, Pin - 682 552.

Khalid Unnam aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Temtory of Lakshadweep, Pin — 682 552.

Moosa Pecchandam aged 38 years, 'S/o Abdul Khader
Mannathachetta, Amini Island, Union Territory of Lakshadweep,

‘Pm - 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552. \

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Isl dnd Union Territory of Lakshadweep, Pin — 682 55.

Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



8. Abdul SalariiA., aged 38 years, S/o. Khader Thottanada,
Aminipura, A‘iihi‘ni Island, Union Territory of Lakshadweep,
Pin — 682 552. ’

9. Noorul I—-Iass’»eiﬁ KK, aged 38 years, S/0. Abusala Kochu Kanhada,
' Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10.  Jalal B.M,, aged 31 years, S/o..Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. ' '

15
11. Najeeb A, aged 31, S/o. Kidayu T.C.,
Ayeshera, Amini Island, Union Territory of -
Lakshadweep, Pin — 682 552. .

12, Nafeesath U " aged 35 years, D/o. Eassa Kbttappura, -.
" Unnam, Amini Island, Union Territory of Lakshadweep,
Pin —682 552. : Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

I. The Union "'I"e”‘r‘r'itory.of Laksha’dweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths, -
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi ~ 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer, .

Amini Island, Union Territory of Lakshadweep, Pin — 682 555.
4. The Village (Dweep) Panchayath, Amini Island,
: Union Territory of Lakshadweep, Pin — 682 355, )
Represented by its Executive Officer. ‘Respondents
(By Advocate: Sri § Radhakrishnan)

56. OA 388/2013.

l. P.P. Amamnia, aged 38 years, S/o. Sayed
* Mohammed P.K., Puthiya Pandaram, Kiltan.

2. Mubaraka Bé;nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



g0 ’ ®
3. K. Sajeedkhén, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants
(By Advocate: Sri K.B. Gangesh)
Versus

1. The Admiriisti%tor,’
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555,

2. Director of Panichayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department ofAn‘in‘ial Husbandry, Administration of the
Union Territory of LLakshadweep, Kavaratti, represented by its

Director — 682 555.

4. Assistant Settlement Officer,
Amini Island — 682 554.

5. Village (I)weé:p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552,

6.  Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

1. C.N. Abd‘ul'liﬁkeélﬁ, aged 38 years, S/o0. Koya,
‘Cheriyannallal House, Kalpeni.

2. K.. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni. '

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankal<kéjda House,Kalpeni.

4. C.N. Habusabyi, a;é,‘e'd 570‘ years, D/o. ALt'ékoya,
Cheriyannallal House, Kalpeni.

5. Hameedabi, aie‘ged 4] years, D/o. Ramalan,



12.

14,

15.

16.

17.

18.

g1
Pakkath House, Kalpeni.

AT. Sheemabl 42 years, D/o. Ham4a1<oya
Athanam Ihotlam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada PI'bu'se, Kalpeni.

K_.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,

- Kandamkalam House, Kalpeni.

Bambathi, agéd 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o Mohammed AKX,
Manjiyanam Ilouse Kalpem

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, ’aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar ag;ed 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni. '

C.G. Naseema Beegum, aged 36 years, D/o Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

lhangjakoya,‘aged 33 years, 'S/o. Chariyakoya E.,
Koliyala House Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24,

25.

26.

27.

28.

29.

30.

31

32.

33.

34.

35.

36.

37.

Jaffer, aged 3‘2 years, S/o. Hasan T.P,
Kaladi Housey:Kavaratti.

Basheér, aged’_36 years, S/0. Mohammed P.,
Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agé:d 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéu aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years,'S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohamme‘dal'j T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o0. Sayed Koya,
Edanilam House, Kavaratti.

Jassin (,,aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hainzath Haji A.P.,
Molokepura House, Kavaratti.



38.
39,
40.
4.
42.
43,
44.
45,
46
47.
48,
49.

50.

52.

53,
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya
Puthiya Allkom Amini.

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,
Aynepuxa House Kavaram

Mushin, ageﬁd';39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., a’g;ga'd 33 years, S/o. Kidave K.,
Tharaminakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen P aged 36 years, S/0. Shamsul Noor,
Pallicaham House Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., aiged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illlam House, Kavaratti.

Kadisﬁ’a aged 44 years, D/o. Ukkas,
Umblyapma IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chdmgydthagyla House, Kavaratti.

K. Abd};l_ Rajshee‘du, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti. '

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

53.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

69.

Modmixjath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Ilalima"agedHBS years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed ¢ Abdul Raheem aged 46 years, S/o Haji Sayed Shaikoya,
Ummar manooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti,

Muhsin, aged 38 years, S/o0. Koyamma,
Kunnumpura House, Kavaratti.

Seethiul(oya,;éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariy(')mmab;i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Molxamh“l_e'd é-haﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubc}é}ia, agéd”z;} years, D/o. Sayed Poo,
Neliyampura House, Kavaratti. -
Salmé}éged 22 yea}'s', D/o. Cheriyakoya,

Vadakita pura House, Kavaratti.

Muhanﬁmed,éged 32_yeia:rs, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P. IZ aged 31 years D/o. Sayed Shalk Koya,
Madal lIouse Amini. '

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya ManZ‘il Amini.

Chenyakoya aged 41 | years, S/o. Abdul Khader
Pdndaram Hou.se Amini. '




74,

70.
71.
72.

73.

75.
76.
77.
78.
79..
80.
gl.
82.
&3.
84. |

85.

g5

Cherlyakoyd M.C., aged 32 years, S/o. Hameed,
Melachetaa House Kadmath.

'Shafee V P, aged 39 years, S/o. Isma11
Vadakklllapu:a‘ House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
NQor Mahal, Kadmath.

Sha;hul Hamced_, aged 21 years, S/o. Ibrah‘im,-
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Moh.élﬁmed Iqubal, aged 46 years, S/o. Khader,
Attalada I—Iouse,_/-\ndroth.

Muthubi A.K., aged 42 years, D/o. Muthukoya
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o Shikoya,
Edayakkal House, Androth

- Badarudheen Koya A.B.., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabl, aged 38 years, Dro. Koyarmima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., a_.ged 36 years, D/o. Nallakoya,

- Chattapokkada House, Androth.

IFathimath Suha-ra, aged 38 ycafs, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khau_laﬂw .., aged 38 years, D/o. Nallakoya T.,
Lavana}glgkal House, Androth.

Balha"ﬁi, aged 37 years, D/o. Pookunhikoya,
Thailath I—lou";s'e, Androth.

Rahamth P., 4ged 42 years, D/o. Koya Kiadve;
Pathada House, Androth.



g6.
7.
88.
89.
90.
91.
92.
93.
94.
9s.
96.
91.
98.

99.

100.

101.

mablL aged 40 years, D/o. Seetth
lHouse Androth

1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K , aged 39 years, D/o. Koya,
Maldandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

Aysummabi T aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makke?{;_House, Androth.

i M, eged 39 years, D/o. Nallakoya M.,
ouse, Androth.

Rahil M, age‘d' 39 years, D/o. Nallakoya,
Mathil‘zj‘House, Androth.

Hussa';x‘u PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladai Houjse, Androth.

Hussam,ﬁ_hK aged 48 years, S/o. Seethikoya,
kKkal House Androth.

Sayeed;Mohammd Koya L. aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102.
103.‘
194,
105.

106.
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,Ilussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
ishad iHouse Androth.

Ismail; ‘aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaldabl aged 37 years, D/o. K.K. Sayedmohammed
Pathada House, Androth,

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o: Kidave, Moodampura House, Androth, Applicants

(By Advocate: ’Sri K.B. Gangesh)

—

Versus

The Administrator, ,
Administration of the Union Terrltory of Lakshadweep,
Kavarattl - 682 555.

Director of P'anchayats .Department of Panchayats,
Administration of the Union Territory of Lakshadweep, -
Kavaratu - 682 555.

Dnref ".Department of Labour and Employment,
Adminjstration of the Union Territory of Lakshadweep,
Kavaram ~ 682 555.

Depaxtment of Education, Administration of the Union Territory
oFLak%hadweep, Kavaratti, represented by its Director — 682 555.

Depautment ofA&rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

_ Depallmem of Women and Child Development,

Admxvmstrdtlon of the Union Territory of Lakshadweep,
1 1epresented by its Director — 682 558.

Dep ent of Fisheries, Administration of the Union Territory of
Ldksh”..: :weep, Kavarattx represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented b_y its Director-682553.



12.

13.
Kavaratti,
represented by its Chief Executive Officer — 682 555.
14.

15.

16.

18.

" [By Advocate Sr1 S Radhakrlshnan (Rl 8& 1 0—18)]

8.

I

Lakshadweep Khadr and Vlllage Industrres Board
Kavarattr represented by its Chairman — 682 355,

b

Revenue Sub Dwrsronal Officer, Kavaratti Island — 682 558.

Sub D1V1$10nal Officer; Amml Island — 682 554.

Assista

Lakshad

Engmeer LPWD Sub Division, Andrott [sland-682 553.

v p{:’DlStrlct Panchayat, District Panchayat (HQ),

V1 lage (Dweep) Panchayat, Kalpeni Island reprcsented by 1ts
Executive Ofﬂcer - 682 551.

Village (Dweep) Panchayat, Kavarattr Island, represented by its
Executive Ofﬁcer - 682 555.

Village (Dweep) Panchayat Amini [sland,
represented by its Exccutive Officer — 682 554.

Village (Dweep) Panchayat

(adamath [sland, represented by its

Exec?u,griye Officer ~ 682 553.

Villa’ge (?DW“ejep)- Panchayat,

AndrothIsland, represented by its

ercuti\'/e O"Fﬂcer 682 552

()A 3‘9-2/ 2,0;1.3

Hussaxn S/o Aboosald

Sdramappada (Konchukdkada) House

Pakrumup ndda IIouse Agathl
Presently wqumg as Cleaner,

RGS Hosprtal Agatti.

Latheef, S/@ Audkoya

lfalkandly oda House, Agathi,
Presently workmg as Cleaner,
R(JS Hospit;

Agatti,

Respondents



" 10.

11.

12.

13.

Sula} man
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Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

b

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti. \

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi, '
Presently working as Cleaner,
RGS IIosp1ta1 Agattl

Abida, D/o Hameed _
Makkiyachoda House, Agathi,
Pxescnt‘]‘y working as Cleaner,
RGS Hospital, Agatti,

Sula’il<ié, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,

RGS__ Ho_spital, Agatti.

, g/o Ham/a
'hlyoda House, Agathi,
workmg, as Cleaner,

/\mp‘crpai yiT.Iouse Agat}n
Pxesemly wokag as Cleaner,

RGS Hospltal Agattl

Scuiulla S/o Abdulahlman
Manyathoda House, Agathi,
Presently: wokaga as Cleaner

E:‘_ilse, Agathi,
rking as Dhobi,
I, Agatti.



(By Advo;"

15. Abdulla S/oiKhalid,

Kandavar Co'thl House, Agath1

Presently workmg as Cleaner,
R(JS Hospltal Agam

Applicants
(By Advocate: Sll R Ramadas)

Versus

1. The Admmxstra(ox

Union T cmtory of L akshadweep,

lhe Mcdlcal Offccx in charge,
Comt wmty Hcalth Centre, Agatti Island,

UnlOl

mtony of akshadweep 682553 Respondents

ri S Radhakrlshnan (R1&3))

led Labourer

ithe: Assxstanl I*nglhcer Electrical,
Leclncal Sub D1v151on Kadamat

'fadkmacheua Kattlpura House,
:bourer
& Assistant Engineer Electrical,
D1v1sxon Kadamat

ged 3 I years, S/o late Nallakoya
:ﬁlouse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
 Division, Kadamat.




91

ouse, Kadam'at‘,rSki'll-ed Labourer,’
ssistant Engineer Electrical,
ivision, Kadamat.

K.P: Kunhikoya, aged 41 years, S/o late Hassamal

chlacherxy House, Kadamat, Skilled Labourer,

Office of the’ Assistant Engineer, Electrical,’ -
Lle(,lncal gub DlVlSlOﬂ Kadamat, ‘ - Applicants

(By Advocatc gu R Sleeldj)

B

T he /\dmlmsuatox
Umon lcmtmy of Lakshadweep,
Kavcuatu 682555

The Dncctox ofPanchayat
Departiment @fPanohayat

“Administration of Union Territory of Lakshadweep, -

Kavalam 682 555

The Chlef Executive Officer, Dlstrlct Panchayat,
Kadamat- 682 556

The :stant Engineer, Electrical, _
Electrical Sub Division, Kadamat-682 556.

and xcsldmg at Ihllhxyapada House,
Kalpcm Island 682 557.

%8 Ily.del, S/o late M.K. Yousef aged 43 years
w011< ] gj ds Casual Labourer,




Ammal Ilusbandw Unit,

Union Terr 1t®ry of Lakshadweep, Kalpeni-682 557
and re51dmg at Manchiyanam House,

I\alpem Is'land:—

4 moxy of Lakshadweep, Kalpeni-682 557
tesiding at Kakatchiyoda House,
Kalpem Island 682 557.

M.K. Naseer 5/0 P. Cherlyakoya aged 33 years
working as Casua Labourer,

Animal Hu%band1y Unit,

Union: Temtory of Lakshadweep, Kalpeni-682 557
and residing.at-Malmikakkada House,

Kalpen sland 682 557

M Kalam ‘%/o M C Muthukoya aged 34 years
wox kmg as Casual Labourer,

Animal Husbandxy Unit,

Uniof. Terri

ony: ofLakshadweep, Kalpem -682 557

M a, S/o late M. C Ahmedkunp aged 47 years
WO asual Labourer, -
An andry. Unit,

ry-of Lakshadweep, Kalpeni-682 557
Maral: House Kalpem Island-682 557.

K.O=Ab Salam S/o P Assama1 aged 39 yeals

workmg as Casual Labourer,

Ariimal Iluqbandly Unit; -

Umon lcmtoxy ofLakshadweep, Kalpem 682 557
and xesxdmg at Kakatchiyoda House,

Kalpem Island 682 557:

, ;, _S/o latc Sayedmuhammedkoya, -
wmkmg as Casual Labourcr



S «f:,\;‘— ERC TR N Y e

Rk .%1'%}"#'4 RS gy ks Mo o o

Dy

Depaltmcm of'Panchayat
Administration of Union T errltory of Lakshadweep,

I(ava1atl1 682555

The Chief Executive Officer, District Panchayat
Kavaratti- 682555 . Respondents

(By Advocalte: Sri S, Radhakrishrian)

62.

(OS]

0.

OA 4060/2013

PPSuaJ, agcd 44 years, S/0 M. Subair, -

‘l-)uth'iy'ailPan'c_i_‘a:i'am House, Agatti Island,
Union ‘f:l‘_ex_vrr'itj(})'ry of Lakshadweep.

Noughéld Ali c{ged 32 years, S/o U. Sabjan,
Keela'Saramma-Pada House, Agatti Island,
»Umon lcmtoxy ofLakshddweep

M1 Aib'dul- Na'sex', aged 28 years, S/o M. Abdul Rahixhan,
ela [lfom House, Agatti Island,
‘Unio mtoxy 01 Lakshadweep.

lid .agped 30 years S/o K]dave
buse Agatti Island,
1t01y ofL akshadweep

K. C /\adul %hu Koor, aged 38 years, 9/0 Kasmi,
(anyamachetta House, Agatti Island,
Union lerrrtoly of L. akshadweep

M.P. N17amuddm agsed 27 years, S/oM Abusal
-Melapuxa' Qusc “Agatti Island,
Unio oy of Lakshadweep. Applicants

Versus
T hej /\dmlmsu a101 :
Union 1emtory of Lakshadweep,

Ka\/dldm 682551 -

The (,,hal,rperson,



(By Advd

23

Union Terr ildxﬂl of Lakshadweep, Kalpeni-682 557
and residing | at Pokkarappada House,
Kalpe "Ii‘land 682 557.

Unnikrishnan)
Versus

The Adm ini s‘?ﬁ:"ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union lcmtory of . Lakshadweep,
Kavaratti, 682555

’ he Chmf E'Xe'cutlve Officer, District Panchayat,

Kavaralu 682555

The Vctc1 mcuy Assntant Surgeon,
Village Dweep Panchayat,
Kalpem 682 557

(By Advocate: Sri S Radhakrlshnan)

61.

(OS]

OA 3952013

Saintl Abid: S/o Yusuf, aged 40 years,
ala House, Kadamat,
ict Panchaydt Kadamat

Abdul Shukoor, S/o Sayed Alj, aged 4] years
Uk_kayachetta House, Kadamat,
Bus Dnvu Dlstrlct Panchayat, Kadamat.

M.'Khal'l'd, S/o'iNadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric’t Panchayat, Kadamat.

/\yoobkhan 9/0 Kunhikoya, aged 37 years,
Kecxltn Mahal House Kadamat

Versus

| Applicants

Respondents

Applicants



g

Village (Dweep) Panchayét, , o _ -
‘Agatti Island, Union Territory of Lakshadweep 682553 '

3. The Employmént.Qfﬁ'ce'lj, Kavaratti, "
Union Territory of” Lg'kshadweep—6-825"5fl :

4. . The Director of Panchayat,
' Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-68255 1.

5. - The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASQ,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 4042013

1. Nadirsha N.P., S/o Nallakoya PV,

- aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, '
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2 Affefudheen AK,,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

1. The Administrator,

Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson, ‘
Village (Dweep) Panchayat, Kalpeni.‘

3. The Director of Panchayat, L
Department of Panchayath, Kavaratti-682555.



4, The Director, -
Department of Science & Technology
Kalpeni. :

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) ..

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali, .

Skilled L.abourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)-
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
‘Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
"Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), :
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, $/0 Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as -
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep. :

(By Advocate: Mr. Grashious K.urilakOSe, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

‘Respondents

~ Applicant

Respondents

Applicant



66.

1.

The Administrator,
Union Territory of Lakshadweep, o
Kavaratti-682555. .

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Director of Panchayat, '
Department of Panchayath Kavaratti- 682555

Mission Director,

Natipnal Rural Health Mission, | Kavaratti-682555.

Medical Officer in Charge,
Primary Health Centre, Kiltan [sland.

- (By Advocate: Sri S. Radhakrlshnan (R1,3 to 5))

OA 423/2013

Abdul Kareem C., aged 42 years, S/o Subair P.P.,

Chonam HoUse, Agatti,

Ubaid V., aged 35 years, S/o Bamban
Valiya lllam Agatti.’

Mohammed M., aged 40 years, S/o Basha A.P.,

Moothammada House, Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed,

Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K. aged 34 years, S/o Alif T. P,
Chekkakkal House Agatti.

~ Aboobacker P.K., aged 31 years, S/0 Koyassan,

Puthukotta House, Agatti.

* Mohammed T.P., aged 39 years, S/o Hamza,

Thoppumpadi House, Agatti.

Respondents



A N LA ‘o . <Ll
C ket SRR T s o B wg . Lk

Saromma M., aged 39 years, D/o'Hamza,
Mariyathoda House, Agatti. -

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., éged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti.. : : Applicants

(By Advocate: Mr. K.B. Gangesh)

[\

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director.of Panchayats,

Department ()chm(,hayats

Administration of the Union Ferrltory of Lakshadweep,
Kavaratti-682555.

Dncctol of Educatlon

Directorate of Education, :

Administration of the Umon Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sn S. Radhakmshndn )

67.

OA 444//20 ,l3

Aboosélih %/O'Ra'sheéd‘Koyia
Padalapura, Kiltan Island. : N :
Union Territory of Lakshadwecp, Pm 682558. Applicant

(By Advocate: Sri Shabu ;:Sl'eédhal'an)

Versus

Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555. ‘1
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The Director of,IJanchayat,

. Union Territory of Lakshadweep,

Kavaratti Island. Pin- 682555."

The Chairperson,

Village (Dweep) Panchayat, ’
Kiltan Island. »
Union Territory of l.akshadweep, Pin-682558.

* The Executive Officer,

Village (Dweep) Panchayat,
Kiltan Island. ; . :
Unien Territory of Lakshadweep, Pin-682558.

The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. - , o Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 3))

68.

I

Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, ‘aged 28 years,

Kuttukum (H) Kiltan Island, ~

Union Territory of Lakshadweep.-

Working as Casual labourerin

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years, -
Pakkiyoda (1) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourér in

Lakshadweep Building Development Board, Kiltan.

Ponkutti, S/o Pookoya, aged 48 years,

Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

Lakshadweep Building Development Board, . .
Kiltan., - ' ' Applicants
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(By Advocate: Mr. Grashious Kuriak,o.se, Sr.)
(By Advocate: Ms. Daisy'l Daniel)

Versus

] The /-\dministrator,‘
Union Territory of Lakshadweep. X
2. The Chairperson,

Village (Dweep) Panchayat, Kiltan.

W

Secretary,
Lakshadweep Building Development Board,
Kavaratti. -

4. Director of Panchayat,

Department of Panchayat, Kavaratti. ~ Respondents

(By Advocate: Mr. S,,Radha!@iéhﬁan (R1 ,h3 to 4))

69.  0.A No. 488/2013

Salmath = .
D/o, Sayed Koya
Madapally House
Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Veisus

I The /-\del_‘ninistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)
~ Admiinistration of the Union Territory
of L.akshadweep (Secretariat),
Kavaratti - 682 555.

3. Department of Science and Technology
Union Territory of Lakshadweep,
Kévarathi - 682 5S5.

Represented by its Director.

(By Adbvocévt‘c-j'.l\/vh". S. Radhakfishnan)

20, OA 492/2013

Respondents



-
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K. Bushra Beeg,um W/ol ~Idkeem

Aged 27 years, Casual Labour, -
Office of the Veterinary Assistant ‘aurgeon
Animal Husbandry Unit, Amini.-
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-Ia:rinarayan)

()

Versus

Union of India rep. By
the Administrator,

~ Union Territory of Lakshadweep,

Kavara‘:t‘ti' Island, Pin- 682555..

The Director of Panchayat,

o Dezpartﬁw’e'n-t of Panchayat,

Union ’Tcnitory'of Lakshadweep,

Kavaratti sland Pin- 682555

T hc Veterinary ASSlStdm Suxgeon
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chatrperson,
Village (Dweep) Panchayat,:
/\mlm [Lakshadweep - -682552.

(By Advocate: Sr‘i S. Radhakrishnan (R1-3))

71..

[\

- 0A 499/2()13

'Rahmaih Bc%um Keelakunmkkam

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamalt Island -
Union'l“erritory of I;,akshadweep, PIN — 682 556.

Mohammcd Shafi Qraishi Malika

S/o. M. Sayedali,

Data E ntry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of La <shadweep,
Residing at Malika House,

Kadamat Island, '

Applicant

Respondents
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Union ::Ter_ritory of Lakshadwee«vp, PIN — 682 556 .

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator, '

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,

Union Territory of Lakshadweep.

The Programme Ofﬁéer,

© National Rural Employment Guarantee Act,’

Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr.'S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual-Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address Kunninamel House

‘Amini Island, Union Territory of Lakshadweep

Pin— 682552

(By Advocate: Mr.TCG Swamy)

Versus

LakshagiWeep Administration
Kavarafti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Secretary (Panchayats)

~ (Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of'Lékshadweep _
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
: 'IEl‘ectl'icél Sub Division

Union Territory of Lakshadweep
Amini Island — 682 552

6. - The Director
(Directorate of Panchayats)
Administration of the Union T emtory of Lakshadweep ,
Kavaratti —682 555+ o ' - Respondents

(By Advocatc M, S Radhaknshnan (R1-3,5&6)

73.  O. A No S()9/2013

N Maleeha Bcegjum K.C.
D/o. Ichcn Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

N

3. .S‘Ubaida -‘M
D/o. Kidave UK .
,Makku llousc /\ndxoth

4. /\yslm Béagum P.V.K.
Dio. Yakoob P.K
P uthlya Pentamveh Kad
/\ndxoth

5. Rahmath Beeg(im- K
Dl/o. Ilamzakoya P.P‘,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
lavanakal House
Androth.

7. Subai(’{;’é A. _
' D/o. Sgyed Mohammed M.



S N T e v T AT
REERRAL UL EURE AT

104
Aliyathara House, Androth.

8. l*‘athhn;athu Suhurabi P.V.K'
D/o. Majeed P.V.K
i Kad, Androth.

9. Siyad Khan L. _
S/o. Kunhikoya A. (Late)
K andilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Itlam House
Androth. ' '

12 Habsabi P.UP -
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Yersus
. The Administrator,

/—\dminj{étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. Direct@rate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

(S}

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74, OA 510/2013

Haseena: (@ Haseenabi Therakkal
Theraka] House, Kadamath
Data Eifry Operator

- Village*Dweep Panchayath, Kadamath

(By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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o5
Versus

The Administrator N
Union Territory of Lakshadweep
Kavaratti — 682 555 |

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson )
Village (Dweep) Panchayath
[Kadamat —~ 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 ' Respondents

(By Advocate: l\/Ir.S.Radhakris}ﬁan (R1-3,5&6)

75.

OA 557/2013

KK.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan Applicants

(By Advocate: Mr.R.Sreeraj)

“Versus
The Administrator
Union Territory of lLakshadweep

Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

3. The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 : !

4. The Chairperson o
Village (Dweep) Panchayath'
Kiltan — 682 558

5. The Principal :
Government Senior Secondary School
Kiltan — 682 558 '

(By Advocate: Mr.S. Radhakrlshnan (R1-3&5)

76. OA 566/2013

1. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath :
Residing at Kadamath Island

3. M. P Attakoya
Cook, Government J.B. School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4 K.K.Khalid
Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

3. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island

Respondents



w7
6. Ummer P.P.1 o
Cook, Government J.B. School
Kadamath B
Residing at Alikothapura
Kadamath Island

7. Hidayathulla P .
Cook, Government J.B. School
Kadamath 1
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B. §0h001
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath '
Residing at Pupathada , :
Kadamath Island i Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator o
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 *

3. The Head Master
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Government J B School
{adamath — 682 556+
The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

Versus

The Administrator
Union Territory of Lakshadweep
K avaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

l.

QA 580/2013

Yacoob
KK athathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa .
Alachapada, Kavaratti.

Yacoob -
Kaladi }—Iouse,.](avaratti.

Respondents
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14,

18.
1.

20.
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Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam W

‘Molokepura House, Kavax attl.

Saleem . o
Pallicham House, Kavaratti.

Bamban E
Nambicham House Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavarattl.

Nafeesathbi- . - v
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazecla Beegum .
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaram

Firozkan
Athnachammada House, Kavaratti,

Jaffer v
Marikilam House, Kavaratti.

- Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen = -
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura Ilouse Kavarattx

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavarattl
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21, Ashik :
Puthiya Alikom House Kavarattl.

22.  Muhammed Musthafa,
Achadapurakatt House; Andrott

23. MuJecb Rahman T.P, ‘
Thaleka Pura, Kavanattn

24.  Jamhar Hussain
Beeranthoda House, Kavaratt1

25. Muhsin .
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kava1att1

27. Hazarath
Chungam House, Kavardatti-

28.  Khalid
Thottathapura House, Ka‘ﬂv‘ajratti

(By Advocate: Mr.K.B.Gange‘s?h)‘}
Versus

I. The Administrator
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of UnionTerritory of Lakshadweep
Kavaratti — 682 555

3. Director of Agxiculture"
Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 - v

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration oFUmon Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554 P
],
(By Advocate: Mr.S.Radhakr@hn&n)
Cog

IR
' .. . '

79. QA 582/2013

1. Rasheed Koya

Multi Task Employee
Public Library, Kilthan ;, -
Residing at Kilthan

2. Smt.Sulfabeegum Gl
Cook, G.H.S Kadmat .?,‘i':' L
Residing at Melachetta ‘Hauumakudx
Kadamath Island

(By Advocate: MI‘.P.V.Mol1aﬁan)
Versus

l. The AdmlmstIaLOI noen
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director ofPanchayath
Department of Panchayath
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant

Public Library, Knlthan Is*lrand 682 557

(By Advocate: Mr.S.Radl aknshnan)

80. OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,

Shaiknaveed (H), Kiltan Island PO,

Union Territory of Lakshadweep, Pin -682 555.
(By Advocate: Mr. Shabu Sreedharan) -

"t Versus

1. Union Territory of Lal<§hadweep, represented by the
Administrator, Kavaratti Island Pin - 682 555.

Respondents

Applicants

Respondents

Applicant

2. The Director ofPanchayatl Umon Territory of Lakshadweep,

......



Kavaratti Island, Pin — 682 555.

The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. '

The Executive Officer, Village (Dweep) Panchayath,
Kiltan 1sland, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,

Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. s Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5))

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzi! House Agatti. 2, Sy ' Applicant

(By Advocate: Sri K.B. Gangesh) -

()

Versus

The Administrator,
Administration of the Umon Territory of 1 akshadwecp,
Kavaratti-682 555.

Director of Panchayats, -

Department of Pdnchayats

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

Department ofEducati‘dhi,"-:Administration of the

Union Territory of Lakshadweep, Kavaratti,

represented by its Dlrectm 682 555.

Village (Dweep) Panchayat
Agatti Island, replesemed by its Executive Officer,
682 554. : o Respondents

(By Advocate: Sri S. Rad’hakrié’hnan)

82.

L.

[\S)

OA €35/2013

Fathahudheen K.P., age“cjl._?lO years, S/o0. Sayed Muhammed Koya,
Kattampalli House, Agafti.

Younis, aged 31 years, S'_/:b.-,Abdulla, Mariyathoda House,
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(oS

Su3
Agatti.

.M. Shahida, aged 40, yeaers D/o Kasml Kuttlyam
Mukriyoda House, Agatti.

.M. Amina, aged. 46 years;: D/o Abduvl Rahman,
Kuttiyam Mukriyoda House Agattl Apphcants

(By Advocate: Sri K. B Gangesh)

Versus

The Administrator, ‘rf
Administration of the Umon Terr1t01y of Lakshadweep,
Kavaratti-682 555.

Dnector of Health Ser\/lces 4
Directorate of Health Serv1ces
Kavaratti — 682 555.

Medical Officer in charge;:

Community Health Centre, SAgattl - 682 553.

Medical Officer in Charge, Rajzv (Jand)?) Spewa))ty Hospital,

Agatti — 682 553. ey e

Village (Dweep) Panchayat Agattl Island, represented by its

Nl I

(By Advocate: Sri S. Radhakrishnah)

83.

 0A 79172013 T

Fareeda Beegum M., Mep;’)ada lllam,
Agatti Island. ET

(By Advocafe: Sri K.B. Gangesh)

l.

RN s i
AT

Versus -

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682 555. .

Director of Panchayats, . /("
Department of Panchayats; v
Administration of Umon lemtory of Lakshadweep,
Kavaratti — 682 554. 50

Executive Officer, 682 553. Respondents

Applicant



3. Project Manager, Deswcated Coconut Powder Unit,
lLakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554 it

4. The Deputy Director (Admn ) Lakshadweep Development
Corporation, Kavaratti — 682 554

R

5. Village (Dweep) Panchayat :
Agatti Island, represented by 1ts hxecutlve Officer, o
682 553. o Respondents
(By Advocate: Sri S. Radhakrishnan) . -

84. OA 822/2013

B.P. Navas, Agcd 27 years, S/o Kasm1 M P,
Vallyapma House, Kilthan Island P. O
U.T. of L.akshadweep. S ’ Applicant

S

(By Advocate: Sri P.V. Mohanan) Y
Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti — 682 555. :

3. The Principal, Government.Higher Secondary School,
Kilthan Island — 682 556. -~ =

< By Adwocale @ S <O RAALA‘QJS‘\WD

85. QA 880/2013

Respondents

ot

Muthukoya N.P
Nalakapura, Kiltan Island . , _ :
Union Territory ofLaksha(jwee’p- 682 558 - Applicant

(By Advocate: Mr.Shabu Sreedhaf.én)
Versus .
|, Union Territory of L akshadweep repxesented

by the Administrator v
Kavaratti Island — 682 555
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‘Director of Panchayath _
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 '

The Prmmpal

Government Semol Secondary School
District Panchayat, Kiltah Island

Union Territory ofLakshﬁa_dwe_ep 682 558

(By Advocate: Mr.S. Radhaknshnan)

86.

0A 898/2013

K.C.Abdul Khader . hwws
Kulikaraya Chetta House -

Chetlat Island

Union Territory of Lakshadweép 682 554

(By Advocate: Mr.Shabu Sreeglba}tani)iff

——

o

Versus -

Union Territory of L akshadweep represented

by the Administrator . i Ve
Kavaratti Island — 682 555

The Director of Panchayaft“h'if*i'-‘_:i |
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Administrative Officer
Education (District Panchayath)
Union Territory of L akshadweep
Kavaratti Island - 682 555

;':"'\ e L” .
The Principal i

Government Senior Secondary School
District Panchayat, Chetlat Island

Union Territory of L. akshadweep 682 554

RN "

(By Advocate: Mr.S. Radhakrlshnan)

l\i

Respondents

Applicant

Respondents
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87.  OA 904/2013 R

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) )
Versus -

l. The Administrator i

Administration of the Union '”I‘ierfitory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer == o
Office of Sub Divisional Officer
Kalpeni Island — 682 554

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti - - 682 555

(By Advocate: Mr.S.Radhakrishnan) -

88. OA 905/2013

I Abdul Khader C.
Chekkiriyammada House
Agatti Island

2. Bugar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Géngesh)
Versus

1. The Administrator '-':, '_
Administration of the Union’ Territory of Lakshadweep
Kavaratti Island — 682 555 Do

2. Director of Panchayaths Lo
Department of Panchayaths = .« =

Administration of the Union.T;e'rr‘itot;y of Lakshadweep
Kavaratti Island — 682 555 = =

Applicant

Respondents

Applicants
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Project Manager :

Desiccated Coconut Powder Umt

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti —682 555 '

The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 |
I , ,
Village (Dweep) Panchayath .
Agatti Island represented by its .
Executive Officer - 682 553 : Respondents

(By Advocate: l\/lr.S.Radhakr;rsl'man)_,

89.

l.

OA 939/2013 :

Safiyullah K.C. ’_.
Kuttiyachada F louse _ .
Kalpeni Island : i

Saifulla M.1 o
Melaillam House
Kalpeni Island

Kunhikoya M.V S
Mathil Valiyammada I?Ous‘e_ |
Kalpeni Island }
Kidave K.O B PR
Kakkachiyoda House | - |

Kalpeni House T Applicants

o
(By Advocate: Mr.K.B.Gangelsh)_ '

Versus

The Administrator
Administration of the Union Temtory of Lakshadweep

- Kavaratti Island ~682_555

Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555
l
Lakshadweep Bulldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Secretary — 682 555
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The Technical Officer
Lakshadweep Building Development Board |
Kalpeni Island - 682 553 |

Village (Dweep) Panchayath l
Kalpeni Island represented by 1ts
Executive Officer - 682 553 Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef

Karakunnel House

Androth Island

Mohammed Ubaidulla - ;
Chodath House

Androth Island

Mohammed Fathahulla:
Karachetta House
Androth Island " Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths o

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island ~ 682 554
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Village (Dweep) Panéhayath

*Androth [sland represented by its

Executive Officer -.682 554 -

(By Advocate: Mr.S'.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P
Casual Labourer
Power House, Kalpeni

‘Residing at Nenampappada House

Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at. Chakakeel House

Kalpem Union Terrltory of Lakshadweep

P. Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpem :

(By Advocate: Mr.Hariraj M.R)

“Versus

Union of India represented by the Secretary
to Government of India

Ministry of Hoine Affairs

New Delhi -~ 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity
Kavaratti, Union Tetritory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Izlectrical Section, Kalpeni
Union Territory of Lakshadweep : Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA_1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep : Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
I The Administrator

Union Territory of Lakshadweep-
Kavaratti — 682 555

[\

Director (Rural Development)

Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavaratti - 682 555

3. Director of Panchayath
Department of Panchayath ‘ .
Administration of Union Territory of Lakshadweep :
Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker) -
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator.
Union Territory of Lakshadweep
Kavaratti — 682 555 :

Director of Panchayath

Department of Panchayath '

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer -
District Panchayath (Agriculture)

‘Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,.

S/0. Mohammed Koya _
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represented by the Secretary to

-~ Government of India,

Ministry of Home A fTairs
New Delhi — 110 001.

Applicants

Respondents

Applicant



2. The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

- (By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications héving been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of otheré, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, aibeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
ssue of a direction to the respondents to regularize their services. In the case of a
few others who have been retrenched on completion of the period of engééement,

the prayer is for issuetg dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed vvalready that "m' maj‘ority of the cases, the
applicants have been engagéd to work in va_rious departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned"éounsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were gdmittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contentiqn raised by the respondents is that their engagement being of
casual hature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagéments
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.
4. Ofﬁciq/ Liguidator Vs..Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of [Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been WOrking in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been |
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

g. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, -no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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~ has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Appérently it is a case of Hobson's choice for them. It is on record that a
large number of such casual r:inpioyee;s had approached this Tribunal in the
'90s seeking regul'arizationéor absqrp{tion'. ‘We have been informed that
some of them were in fact ébsorbed, But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subjeyct of
“irregular” or “illegal” appointments in public employment. The five judge
Bench ~“had dealt with issues réléting to" absorption,  regularization,
permanent continuance of temporary/conuactual/casual/dally wage ‘or
adhoc employees appomted/neouucd and continued for long in public

employment dehors the.constltuugnal_ sghcme of public employment. The
Apex Court exhorted all Ehe High Courts not:to issue directions for
absorption or regularization- unlégs ‘the 'E‘-ecruitmem itself was made
regularly or in terms of the constitutionalvscherrxe -While issuing the above
direction, their Lordships re;telaled that it must be insisted that the States
must make only regular recxuuments and appomtments It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, ‘while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While:deéling with-irregular appointments as
distinguished from illegal appointfn-eqts of duly qualified persons against
duly sanctioned vacant posts, th.e; Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the C‘our‘t/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in_} the light of the principles sett~led by
the Apex Court in the cases in’S.V;quaanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned." |

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violali01{ of the provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules,

/.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has béen
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be 10
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

1. But one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concérned, be it the Lakshadweep
Administration br the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had cdmpleted 10
years of service as indicatéd in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admiftedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administratioh or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of thelﬁ have been allowed to continue. Many of
them have been engaged in one scvheme 6r the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the A_dministration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with



any data as regards the actual -red(iirement of employees in various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue:

17. Learned counsel for the respondents has submitted before us that the‘
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. Thle policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
‘te‘:nterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for yeérs together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18.  In -the other bunch of 80 Original Applications, in ‘whic‘h the
applicah't;s'.."’ihave been engaged by Village (Dweep) Panchayats or'District
Panchayat,' the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in view of the decision rendered'by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the, Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi ]slarid had
approached this Tribunal, aggrieved by the failure of the Union of India
and the Lékshadweep Administration in granting‘thém temporary status

under thé Scheme for Temporary Status & Regularization introduced by

- the Union  of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the loical residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweepi Panchayat of Agathi. Thus all the
labourers Working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the c‘l_ai‘m of the casual labourers, the Tribunal issued the
following _among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme. ' '

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

 Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(a') No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



p— o
LOEERTER
;oo TR

®

Tribunal in Original Applications N6.1297 & 218 of 1998 had rejected an

identical relief claimed by'some vo‘ther casual labourers, holding thus:-

21,

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration 1o thé rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appoiniment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcants were not employed against
any posts sancitioned by the administration-and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons...............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned "by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted. to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No0.571/1998 were also dismissed by a common order following the -

decision mentioned supra. This order was also conlfi rmed by the High

Court in O.P.No, 35164/2001
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that 1 Jakshadweep Administration did not
have JurlSdlCtIOI‘l to frame scheme for absorption of casual employees in
the service. of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative poHcies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe il
prospectively to the‘Panchayats Jor granting lemporary status to
casual labourers. The direction given to the Panchayat not to effect
any ‘appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurzsdzcizon of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work Sfalls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly ‘conced:ed by the learned counsel for the
applicants that such orders could have beeh issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers..

24.  There is yet another a;pect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being  made  on political basis  and some  of  the

disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocaté R.K.Muraleedharan,-éﬁnd
contended in the written statément, inter-alia, thét termination of séfvi;:es
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchéyats__ are vested with powers' and authority to
function as institutions of loéal self governance. The learned counsel has
invited our attention to various clauses contained in the‘gbo‘v;e notification
in support of the argument that the Panchayats are vested with the right
and author‘i‘tykto "hire and ﬁre"' employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sulfﬂcient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our altention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once thé Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the vvvarious works like . road

construction/repair/maintenance, ~ water  supply,  drainage, . local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panéhayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regul,ations, 1994. The learned counsél has invited our attention to
Articl"e 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Nadé_rkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishﬁan wHo a_ppéars for the applicanté "in OA 394/20'13
has réiSed a f‘urthe; 'co_ﬁtention fhét ithe\c‘asual labouférs who have been
work{ng for more _thjan 2,40 g.i'ayxsvin a calender year are entitled for
protection ubnd'er Chapter V:(a) of the Industrial Dispﬁtes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual erﬁpléyees éannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working. since 1994 while others have put in more

than 4 years of service.

29. *The sum and substance of the arguments advahqed by the learned
counsel for the applicants in all these cases is that they may be allowed to
~continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of yeafs. It has been
notic‘evd already that some of the applicants have been working since 1994
and many of them s‘ince‘_ 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or iess. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30.  When these cases had come upy for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly; a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but &
heterogeneous cluster. Continuance of interim order or vacation. of.
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a ‘long time - without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases; (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  -For this purpose; all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial . - break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such- as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual Iabourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above.” These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. - The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by the
Administration and their deCIS/on commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged. under the MGNRGS could be disengaged
~as in their case the scheme itself -was affording employment for a
period of a minimum: of 100 days, -which - would enable -those who
are still waiting to avail of the benefit of the scheme. Such of these
- casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a not/ce of two
Weeks before dlsengagement : :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain  conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. '

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The d/sengaged casual
labourer (as contended by the counsel for the applicant.in OA No;.
507 of 2013); if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before.the
next date of hear/ng and confirmation - glven on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some aftempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Originel Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely;:c')n the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32, The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applrcants
had been engaged against any sanctroned posts or that they were so
engaged after undergomg regular selectlon process. In -our vrew the
Administration has been largely responsrble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in-their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
- were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity ‘of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These ipeople ,\cannot_.aspi_re to get employment in the
mainland also. The predicament of the is_land_ers is. understandable.
,However going by the catena‘ of decisions referred to above, it.eannot, be
held that the applrcants are entrtled to get their servrccs regularrzed It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have con‘tmued in service

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those ‘employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recriitments are'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appmpriatc
guidelines/regulations can be formulated for engagement of casual

employees in the projects (either seasonal or otherwise) that may be

implemented in the island:

- 34, We refrain from issuing any other directions since, in our view, it

falls within the domain 6f the Administration. Howcver, the Administration
shall address “the issue relating to all these employees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational quahﬁcattons etc. while: making

regular recruitment,

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above
directions. |

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach- appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed.

37.  The interim ordegs in force as on today shall remain extcnded nll
April 4, 2014 ! '
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